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 English  versions)  publisheg  in  Gazette
 of  India  dated  the  l0th  February,  I975
 making  cerlain  amendments  to  Nati-
 fication  No.  G.S.R,  398(E)  dated  the
 30th  August,  1972,  under  sub-section
 (3)  of  section  24  of  the  Passports  Act
 1967,  [Placed  in  Library.  See  No.  LT-
 9896/75].

 STATEMENTS  RE.  ACTION  TAKEN  ON
 ASSURANCES  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTA.
 RY  AFFAIRS  (SHRI  B.  SHANKARA
 NAND):  I  beg  to  lay  on  the  Table
 the  following  fifteen  statements  show-
 fng  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  promises
 and  undertakings  given  by  the  Minis
 ters  during  the  various  Sessions  of
 Lok  Sabha.

 Fourth  Lok  Sebha

 (i)  Statement  No.  XXXI—Sixth
 Session,  968

 (ii)  Statement  No.  XXXtUI—
 Twelfth  Session,  ‘1970.

 Fifth  Lok  Sabha

 (iii)  Statement  Na  XXXVI—
 Secund  Session,  197].

 (iv)  Statement  No  XXIII—~
 Third  Session  1971.

 {v)  Statement  No.  XXVI—
 Fourth  Session  ‘1972,

 (vi)  Statement  No.  XIX—Fifth
 Session,  1972,

 (vii)  Statement  No  XVII—Sixth
 Session,  1972.

 (vili)  Statement
 Seventh  Session,  1972,

 (ix)  Statement  No.  XIV-—E£ighth
 Session,  1973.

 (x)  Statement  No,  XII—Ninth
 Session,  ‘1973,
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 (xi)  Statement  No.  XIii—Tenth
 Session,  ‘1974,

 (xii)  Statement  No,  VI—Kieventh
 Session,  1974.

 (xiii)  Statement  No.  IV--Twelfth
 Seasion,  ‘1974,

 (xiv)  Statement  No,  V—Twelfth
 Session,  1974,

 (xv)  Statement  No.  I-~-Thirteenth
 Session,  1975.

 [Placed  in  Library.  See  No.  LT-~9897)
 78)

 SHRI  8,  M.  BANERJEE  (Kanpur):
 With  regard  to  item  No,  4,  assurances
 given  during  the  various  sessions  of
 the  Lok  Sabha,  I  shoulg  like  to  make
 a  submission,

 MR.  SPEAKER:  No  submissions
 can  be  made  when  papers  are  laid,
 I  have  repeatedly  told  the  Members  a
 numbers  of  times  that  such  submis-
 sions  should  not  be  made  at  this  stage,
 when  they  are  laid  on  the  Table  of
 the  House,  My  difficulty  is  that  it  is
 not  pernussible  now.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  It  had  been  per-
 mitted  in  the  past.

 MR.  SPEAKER:  Never,
 SHRI  JYOTIRMOY  BOSU:  I  shall

 produce  records.
 SHRI  S.  M.  BANERJEE:  I  had

 already  requested  you.  I  am  not  go-
 mg  to  put  any  question  What  is

 your  guidance?  What  is  the  remedy?
 MR.  SPEAKER:  You  can  bring  in

 a  motion,  There  is  the  Committee  on
 Assurances.  No  submissions  at  this
 stage.

 Review  &  ANNUAL  Report  or  Daarat
 ALUMMium  Co,  Lrp.,  FOR  ‘1978-74  aANp

 A  Noriricarion
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRABAD):  L  beg

 to  lay  on  the  Table—~
 (l)  A  copy  each  of  the  follow-

 ing  papers  (Hindi  and  English  ver~
 sions)  under  sub-section  (i}  of
 section  €l9A  of  the  Companies  Act,
 i956:—.

 (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
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 Bharat  Aluminium  Company
 Limited,  New  Delhi,  for  the  year
 ‘1978-74,

 (i)  Annual  Report  of  the  Bha-
 rat  Aluminium  Company  Lim»
 ted,  New  Delhi,  for  the  year
 ‘1978-74.  slong  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 |  ane
 in  Library  see

 878)

 (2)  A  copy  of  Notification  No.
 GS.R.  175(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  3lst  March,  2975
 making  certain  further  amend-
 ments  to  Second  Scheduled  to  the
 Mines  and  Mincrals  (Regulation
 and  Development)  Act,  1857,  under
 sub-section  reny  of  section  28  of  the
 said  Act.  [Placed  in  Library.  See
 No,  LT—9399/75]

 Detailed  Demanas  for  Grants  cf  Min-
 istnes  for  ‘1975-76

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati:  Sushila
 Rohatgi):  I  beg  to  lay  on  the  Ta-
 ble  a  copy  each  of  the  Detaled  De.
 mands  for  Grants  (Hindi  and  English
 versions)  of  the  following  Ministries
 for  975-76:—

 a)  Ministry  of  Tinance

 (2)  Ministry  of  Industiy
 Civil  Supplies

 (3)  Ministry  of  Informai  on  and
 Broadcasting

 (4)  Ministry  of  Labour

 (8)  Ministry  of  Law,  Justice  and
 Company  Affairs

 (6)  Ministry  of  Steel  ani  Mines

 (7)  Ministry  of  Supply  and  Re-
 habitation

 (8)  Depattment  of  Atomic  En-
 ergy

 (9)  Department  of  Space.
 24  LS—8
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 Placed  in  Library  see  No,  LT—9400|
 5]
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 APPRENTICESHIP  (AMDT.)  RULES,  4975
 UNDER  APPRENTICES  Act,  96l

 THE  DEPUTY  MINISTER  IN  THS
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Apprentice-
 ship  (Amendment)  Rules,  3975  (Hindi
 and  English  versions)  published  in
 Notification  No.  GSR,  364  in  Gazette
 of  India  dated  the  l5th  March,  i976,
 under  sub-section  (3)  of  section  37
 of  the  Apprentices  Act,  96l,  [Placed
 शा  Library.  See  No  LT-940/75.]

 —

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SITUATION  ARISING  OUT  OF  SHRI
 Morning  Desar’s  DECISION  TO  GO  ON

 AN  INDEFINITE  FAST

 8  02  hrs.

 श्री  शटल  बिहारी  बाजपेयी:  (  ग्वालियर)

 अध्यन  महोदय,  उस  में  पहले  कि  मैं  गृह  मंत्री

 जी  का  ध्यान  दिलाऊ  थे  है  कहां  जो  उन  का

 ध्यान  दिलाया  जाय  ।

 क्रि  श्यासनसवन  मिथ  (बुरा)
 मती  जी  कहा  हैं  1

 (व्यवधान  )

 अध्यक्ष  महोदय  :  वह  शा  गया  |  थोडा

 सबर  से  काम  लिया  करें,  भाप  एक  मिनट

 भी  इंतजार  न  कर  सके


